APPELLATE TRIBUNAL FOR ELECTRICITY
FORM NO. VI
[ See Rule 73 ]
Certification when deponent is unacquainted with the language of the affidavit or is
blind or illiterate.
Contents of the affidavit were truly and audibly read over/translated into

........................ language known to the deponent and he seems to have understood the same
and affixed his LTI/Signature/Mark.

(Signature )

Name and designation with date.
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